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PhlJCiPAL BLENHCH, JEW DELH
08 NOL 308672001
ihirs the 27th day of January, 2003 =~
HON'BLF SH. V.h. MAJOIRA, MEMBER (&)
HONBLE SH. AULDIP SINGH, MEMBER (J)
Subhah Chand
S/o0 hri Saudan Singh
R/c Village Ladpur-Dhampur
P.S. Chetry
District Bulandshahr (UP?)
Now under suspension
Constable No.1944
Second Bn. Delh: Armed Folice,
New Police lines, Kingsway Lamp
Delhi-110 049, Applicant
(By Advocate: Sh. P.Sureshan)
Versus
w 1. Commissioner of Police,
Pelice Headguarters,
M,S.0. Building,
l.P. kEstate
New Delhi-110 002
2z additional Zommissioner of Police,
Delhl Armed Folice,
New Police Lines, Kingsway Camp,
Delhi-110 049. .Respsondents
(By Advocate: Sh. George Parackin)
O RDE R (OBALY
By Sh. huldip Singh, Member (J)
Ay Applicant was proceeded departmentally onn the folliowing
allegations \\\\\\\\\\
1t 1s alleged that Const Subash Chand No. HO30/DAP
wg detailed Tfor duty from 10 AM to 10 AM  in C.F.,
Reserve At & PM on 2.8.97 he wvisited DD Writer and
started abhusing him. The DD Writer reported the matter
to  Duty Officer, DAFP, Control Room. At abeout 7.45 AM he
again came to DO Room, on that fTime he inde
influence of l:guor. He Tried to make a &
but  under the influence of Liguor he wa .
lhandle the receiver On seeing higs positi i
and other staff who was on duly asked him T
D, 0. O, UOn this he staerted abusing 0.0 and cther
staff and misbhehaved with them He also snatched the
Da:ily Drary ftrom Ct. Chand Singh and torn 2 pages irom
11. He manhaindled ﬂlth Const Chand Singh, 318/DAP when
ne  obstructed him from doing so Later he was over
powersd by he statf !l and sent for medical examination
undr the supervision of S Balwant Singh and O sther
const to Hindu Hao Hospital. He was medltﬁlly examined
vide  MIC 0. 2147797 dated 2.4.97 the doctor ogpine
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hat  Const. has consumed alcohal and 18 under  its
ettect thus the Const. Subhash  Chand, HO30/7DAP

consumed  the 1igquer while on doty abused and mishehaved
with Dbuty Officer and other stati. he also snatched the
Daily Diary and torn two pages under the influence of
liquor.

Above act on the part of Ct. Subasn (Chand No.
6030/ DAP cunts to gross misconduct, negligence and
unbecoming of a Police Officer which renders him liable

to be dealt with D.E.

Const. Subash Chand No.

30/DAF is hereby placed
suspensicn with immediate e fect 3

unde for the above

r
lapse.

buring the first three montins of his suspension, he
will drew subsistance allowance at an amount equal to the
leave salary which he would have dr

1 awn had he been on
leave on half average pay and dearness allowance based on
S

uch leave salary.

He will draw cother allowances as usual which he was
drawing on the date of his suspension. 1f the uspEI sion
period exceeds beyond 3 months the gi rant of subsistance
allowance will be reviewed under FR-3¢

He will deposit his uniform articles in the clothing
store and also deposit his 1dentity card in Genl.
Branch. Ist Bn. DAP forthwith. During suspension
period his Head quarters will he Folice Complex N.P.L.,
Delhi and he will not leave the Hgrs. without prior

permission of the undersigned.

1t is further ordered that a regular D and Ct.

Subash Chand, 6030/DAP be ronductpd by Sh. M. Singh
Sangha E.O. under the provision of Delhi Police
(Funishment and Appeal) Rules, 1980 on day to day bhasis
atter observing all usuval formaiities,. The E.O. will
submit his findings to be undersigned within 3 months
from service of summary of allegation. The E.O. wilil

submit a weekly progress report of the DE through HAP/1st
Bn. DAP on every Monday’

2 On this the regular enquiry was held. Applicant was
awarded punishment of dismisgal from service. . However, on
Tevision the Resp. No.1, Commissioner of Folice modified the
order of d:ismissal to forfelture of five vears approved
service permanently and propoertionate reduction in his pay.
Wnile assailing these orders, the applicant submitted that the

allegations as alleged against the applicant are only a

concocted story and have not been proved properly and there 1s

o evi

idence to promobte ihe same. It is further submitted that
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amnlicant  had nat conducted anv fvne nt migeondnet nnr had he

accepted o do such vpe ot misconduct, therefore, the

impugned order should be set aside.

3. We have heard the learned counsel for the parties and gone
threugh the record, particularly the findings which are at

page 6H5-81 of the paper bhaook. O going through the findings,

we find that there 1s a statement of witnesses who prove that

o

the appiicant had conducted himself in such a manner which
amounted to misconduct as per Police Rules, since he appeared
in  the duty room under the influence of liguor and had also
torn the DD register itself. Statement of PW-7 Dr. Rita
Gupta alsc proves that when the applicant was broduced beifore
Medical FExamination she recorded a MLC and had also recodad
that the person has consumed alcohol and was under its

influence. Thus, there 1s no doubdbt that applicant has

misconducted and has also misbehaved with the staff under the

influence of liguor, so on rfacis this !ribunal is8 not  to
re—-appropriate he evidence and there s suftiicient evidence

on record to show that applicant has misconducted himself.
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taken by the applicant 1s that the reading of allegation
ttsel! show that cork and bull story which has been cplicocted

egainst him by the

/]

taff therein, there is nothing to show
that the staff who posted there were not in any wav enimical
towards him. IThere is no other ground taken by the applicant.
We alsq point out that the enquiry has been held in accordance

vith the Delhi Police Rules and no interference called for

pat
wn

by this Tribunail. S0 0A 1s without merits and is accordingiy

dismissed.
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( hULDlP S ) O VK. M8JOTRA )
Member (J) . Member (A)
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